
UPPEB 

Regional Office, U.P. Pollution Control Board, Ghaziabad 

Website- www.uppcb.com, e-mail:roghaziabad@uppcb.in 

F HT: /NGT-152/OA-449/2022 

To, 
The Registrar, 
The National Green Tribunal, 

Principal Bench, 
New Delhi 
E-mail-judicial-ngt@gov.in & ngt.flling@gmail.com 

Sub: Report of the Joint Committee in compliance of Hon'ble National Green Tribunal, 

Principal Bench, New Delhi Order dated 06-07-2022 in OA No-449/2022 (LA. No 
148/2022) Manoj Bansal Versus State of Uttar Pradesh & Ors. 

Respected Sir, 
With reference to the above-mentioned subject the Joint Committee inspected the 

site in compliance of Hon'ble National Green Tribunal, order dated 06-07-2022 in OA No 

449/2022 (1LA. No-148/2022) Manoj Bansal Versus State of Uttar Pradesh & Ors. Joint 

Committee's report is hereby submitted for kind perusal and necessary action please. 

Enciosure: Joint report. 

Yours Sincerely 

(Utsav Sharma) 
Regional Officer 

Copy to: 
1. Member Secretary, U.P. Pollution Control Board, Lucknow for information. 

2. Chief Environmental Officer, Circle-1, U.P. Pollution Control Board, Lucknow for 

information. 
3. Shri Pradeep Misra, Advocate, Hon'ble Supreme Court/NGT, New Delhi for perusal and 

necessary action please. 
4. Law Officer-1, U.P. Pollution Control Board, Lucknow for information. 

Regional Officer 

& rufa: gogaoyO-2, HaEr-16, aywa, mfrTT-201012 -0120-4160108 
TTH: TC-12V, fed TI, THHT TTr, FATG 226010 



BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 449 OF 2022 

IN THE MATTER OF: 

Manoj Bansal ..Applicant 

Versus 

State of U.P. & Ors. .Respondent(s) 

INDEX 

S.No. Description Pg.No. 
Status Report in Compliance of Hon'ble National Green 41 
ribunal's order dated 06.07.2022 in OA 449/2022 

Annexurel - Letter issued by Regional Office, UPPCB, 

Ghaziabad on 12.07.2022 for inviting nominations for Joint 0-

Committee constituted by Hon'ble Tribunal 

Annexure Letter issued by Head Office, UPPCB, 
Lucknow on 18.07.2022 for inviting nominations for Joint 
Committee constituted by Hon'ble Tribunal 

Annexure Il-Copy of letter issued for inspection of drain o-1D 
by the Joint Committee on 21.11.2022. 
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5 Annexure IV- Copy of communication received from 

1-NCRPB on 22.11.2022. 

FILED BY 

UTSAV SHARMA 

Regional Officer, UPPCB 
Ghaziabad 



BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI1 

Original Application No. 449/2022 

In the matter of: 

Manoj Bansal Applicant 

Versus 

State of U.P. & Ors. ...Respondent(s) 

STATUS REPORT ON BEHALF OF THE JOINT cOMMITTEE OF DISTRICT 
MINISTRATION,_CENTRAL POLLUTION CONTROL_BOARD, MUNICIPAL 

CRPORATION, GHAZIABAD AND UTTAR PRADESHPOLLUTION CONTROL 

BARD WITH RESPECT TO ORDER DATED 06.07.2022 

S MOST RESPECTFULLY SHOWETH: 

1. That, the instant matter was taken up by the Hon'ble Tribunal in view of 

an application whereby it has been alleged that the storm water drain 

from 01, Navyug Market to 33, Navyug Market, Ghaziabad is being 

concretized. 

2. That the applicant has also alleged that the drain in question is meant to 

carry runoff during rainfall but at present sewage and industrial effluents 

are being discharged in the said drain in violation of the Water (Prevention 
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and Control of Pollution) Act, 1974. The said drain has now been 

completely covered and concretized by the Nagar Nigam. 

3. That the applicant has relied upon recommendations of an expert 

Committee appointed by Hon'ble Tribunal dated 13.10.2014 in respect of 

control of pollution and restoration of Yamuna River based on which, 

Hon'ble Tribunal vide judgement dated 13.01.2015 in O.A No. 06/2012, 

Manoj Misra v/s Union of India & Ors has directed that there shall be no 

construction and/or coverage of any drains in Delhi by any Authority or 

Municipal Corporation. The applicant has also relied upon decision of NCR 

Planning Board in a meeting held on 28.04.2016 whereby covering of drain 

has been prohibited and further directions to maintain a buffer zone of 12 

meter frorm the boundary of the drain as no construction-zone have been 

SSUed 

4. Further, in his application, the applicant has alleged that the said storm 

water drain is being concretized to give way to the setting up of Kiosks and 

vends in the area. 

5. That the Hon'ble Tribunal took up the said matter on 06.07.2022 and 

constituted a Joint Committee of Central Pollution Control Board, NCR 

Planning Board, State Pollution Control Board, District Magistrate and 
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Municipal Corporation, Ghaziabad for furnishing a factual and action taken 

report. 

6. That in compliance of said orders, for purpose of receiving nominations from 

departments/agencies constituting the Joint Committee, a letter was sent to 

concerned departments/agencies by the Regional Office, Ghaziabad Uttar 

Pradesh Pollution Control Board on 12.07.2022 and from Head office of the 

Board on 18.07.2022. Copy of said letters is annexed as Annexure I and 

Annexure Il respectively. 

7. That in pursuant to above communication, nominations were received from 

District Administration, Central Pollution Control Board and Municipal 

Corporation, Ghaziabad. No nomination was received from NCR Planning 

Board (NCR°B) for said Committee after continuous communications. 

8. That view of above, it was decided that the said drain be inspected by the 

Joint Committee comprising of nominated officers from the District 

Administration, Central Pollution Control Board, Municipal Corporation, 

Ghaziabad and Uttar Pradesh Pollution Control Board on 21.11.2022. Copy of 

letter issued for inspection by the Joint Committee is annexed as Annexure 

9. NCRPB vide its letter dated 22.11.2022 communicated that considering 

the scarcity of staff in NCRPB Secretariat and an earlier Board decision, it 
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may not be possible to nominate an officlal from NCRP8 for the said 

purpose. NCRPB vide above mentioned letter has also requested that 

interest of NCRPB is protected at all ends. Copy of communication received 

from NCRPB is annexed as Annexure IV. 

10. That the said site in Navyug Market, Ghaziabad was inspected by Shri 

Vipin Kumar, ADM (City), Ghaziabad, Smt. Suniti Parashar, Scientist "C, 

CPCB, Shri N.K. Chaudhary, Chief Engineer, Municipal Corporation, 

Ghaziabad, Shri Anand Tripathi, GM (Jal), Municipal Corporation, 

Ghaziabad, Dr. Mithlesh Kumar, Municipal Health Officer, Municipal 

Corporation, Ghaziabad and Shri N.K. Pandey, Assistant Environmental 

igineer, UPPC8, Ghaziabad on 21.11.2022. 

.i. That the jnint Committee was informed by representatives of Municipal 

Corpratior, Ghaziabad that the Corporation has undertaken repair work 

of the drain from 1, Navyug Market to 33, Navyug market. Drain's brick 

work had dilapidated and same was reconstructed in form of RCC drain. 

Besides this, concrete RCC slabs of dimensions 4.00m x 1.98m have been 

placed on the said drain at 4 locations for purpose of pedestrian crossing 

over the drain. 

12.That the said drain passes through the Navyug Market area where 

Administrative head-quarter of Municipal Corporation, Ghaziabad and 



Ghaziabad Development Authority is located. Also, there is a dense local 

market behind Ghaziabad Development Authority's office which has been 

in existence since last 60-70 years. Construction & Demolition, U.P, Jal 

Nigam had constructed the drain in the said market area for purpose of 

smooth flow of storm water and to stop water logging in the area around 

3-4 years back and had concretized and covered the drain in the area with 

RCC slabs in view of public safety in the dense market area. 

13. That the applicant has also alleged that the said concretization is being8 

carried out to allot and place kiosks on the slab. Representatives of 

Municipal Corporation, Ghaziabad have informed the Joint Committee 

that vending zones are earmarked as per policy and rules and 

concretization of drains is not being done for this purpose in Navyug 

narket area. 

14.That the Navyug market area is completely sewered and sewer mixing was 

not observed in the area by the Joint Committee. 

15.That before entering the Navyug market area, the drain passes througgh 

Maliwada area, which is an old and densely populated area of Ghaziabad. 

Also, fruit market, vegetable market and chicken market is near the said 

area. Though the area is sewered but practice of open washing of utensils 



and material is prevalent in the area therefore waste water as well as solid 

waste from these markets finds its way into the drain in question. 

16.That in view of above findings, the Joint Committee suggest that following 

steps be taken for ensuring that the drain is used as a storm water drain 

only 

a. The solid waste and waste water handling in densely populated 

areas along the drain needs further improvement. Municipal 

Corporation, Ghaziabad should ensure that adequate segregated 

waste collection points are made in areas from where fruit, 

vegetable and chicken vendors operate and frequency of collection 

may be optimized to ensure optimum usage of space. 

b. Bar screens be installed at adequate locations and solid waste 

finding its way into the drain should be removed regularly from 

these areas. Strict action should be taken against establishments as 

well as individuals found to be littering/disposing waste or 

discharging waste water into the drain in violation of laid rules and 

guidelines. 

C. Municipal Corporation, Ghaziabad along-with representatives of 

land-owning agencies should ensure that activities along the drain's 

catchment area are in accordance with approved land use as this 
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will further ensure regulation of solid as well as liquid waste finding 

its way into the drain. 

d. Municipal Corporation, Ghaziabad should carry out survey of the 

entire stretch of drain and ensure that there is no mixing/leakage 

of sewer from sewered network into the drain. 

e. Covering of drain, if required should be done only in accordance 

with Functional Plan on Drainage for National Capital Region, 

approved in the 65th meeting of the Planning Committee of the NCR 

Planning Board. Also, adequate space should be made available for 

ac mechanical equipment needed for cleaning of drain at 

S. 

ent status report may kindly be taken on record. 

(Dr. Mithlesh Kumar) 
Municipal Health Officer, GNN 

Ghaziabad 

(N.K. Pancey) 
AEE, UPPCB 

Ghaziabad 

GM, Jal, GNN 
Ghaziabad 

asusles 
(Suniti Parashar) 
Scientist C, CPCB 

(N.K. Chaudhary) 
Chief Engineer, GNN 

(Bipin Kumar) 
ADM City) 

New Delhi Ghaziabad Ghaziabad 



AMNE XuPi-

Regional Office, U.P. Pollution Control Board, Ghaziabad 

Website- www.uppcb.com, e-mail:roghaziabad@uppcb.in 

./3togoi-449/2022/2021 H HT: Lo92/Ooeo-. 

2 TT (A & F). vIEa vTotI-) eda zdut-I s, upj eted ste-4), Tze pitarei -a, ATPN 

s,T -110003 

fà HD g7outoeo a fRel à dfdra OA No-449/2022 (1.A. No-148/2022) Manoj Bansal Versus 

te of Uttar Pradesh & Ors. qukr TT fÈTfs 08.07 2022 3TUIA FK HI 

77 TRtT Aru7 qTO VFIOTfHoeo ferr à aifdra Oa No-449/2022 (1.A, No-148/2022) 

Manoj Bansal Versus State of Uttar Pradesh & Ors. qfRa 3rdI faFi 06.07.2022 i TN yrer 

Grievance in this application is against concretization of storm water drain from 01 

Nawug Market to 33 Navyug Market, Ghaziabad and for direction to maintain buffer zone of 12 

Reters from the edge of the drain on either side free from construction/encroachment. 

According to the applicant, the drain in question is meant to carry runoff during rainfall but at 

pe sent sewage and industrial effluents are discharged in the said drain in violation of the Water 

Pre ntcn anä Contrcl of Pollution) Act, 1974. The said drain has now been completely covered and 

: cred by the Nagar Nigam. Concretization is against recommendations of an expert Committee 

intei by ihis Tricunal dated 13.10.2014 in respect of control of pollution and restoration of 

raTna iver based an which this Tribunal vide judgement dated 2 13.01.2015 in O.A No. 06/2012, 

MiTisra v. inion of india & Ors. 

in w of above, we consider it appropriate to require a joint Committee of CPCB, NCR 

Planning :ard, State PCB, District Magistrate and Municipal Corporation, Ghaziabad to furnish a 

factuaB and action taken report in the matter within two months by e-mail at judicialngt@gov.in 

referably in the form of searchable PDF/ OCR Support PDF and not in the form of Image PDF. The 

State PCB will be the nodal agency for coordination and compliance. The joint Committee may also 

verify whether any work is still going on in violation of law and if it is found that any such work is still 

going on, the same may be stopped.." 

1. froeor 7ETE7, TrarATEI 
2. atarui 3ierDNI, TM-1. JO90 HEUT fAriay qs, AUTG 

atru: TEoyTovO-2, dar-16, agT TfTATE-201012 -01204180108 
TeAT: TC-12V, fd as, THi TTR, TT% 228010 
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ANNEXuR C - N 
PPCB 

UTTAR PRADESH POLLUTION CONTROLBOARD 

Ref. No 
Date 

1. Member Secretary 
2. District Magistrate 

Central Pollution Control Board Ghaziabad. 
Parivesh Bhawan, East Arjun Nagar, 
Delhi. (Email-mscb.cpcb@gov.in) 

(dmgha@nlc.in) 

3. Member Secretary . Municipal Commissioner 
Nagar Nigam Ghaziabad. NCR Planning Board 

First Floor, Core-4B, India Habltate 
Center, Lodhi Road, 

Ghaziabad. 

(gzb.nagar.nigam@gmail.com) 
New Delhi- 110003. 

(Email:-ncrpb-ms@nic.in, 
ddtnm@ncrpb.nic.in) 

Ref: Hon'dlc NGT Order dated 06/07/2022 in the matter of Original Applieation No. 
449/2022 (.A. No. 148/2022) Manoj Bansal Applicant Versus State of Uttar Pradesh 

&Ors. Respondent(s). 
Sir, 

Please refer to Hon'ble NGT Order dated 06/07/2022 in the matter of Original 
Appiication No. 449/2022 (1.A. No. 148/2022) Manoj Bansal Applicant Versus State of Uttar 

, -Pradesh & Ors. Respondents) (Copy enclosed). Mr. Utsav Sharma, Regional Officer, UPPCB, 
Ghstiabed (Mobile no. 9990603358 E-mail roghaziabad@uppcb.in) has been nominated as 
reesentative of State PCB for the Joint Committee comparising CPCB, NOCR Planning Board, 
Siakc PCB, istrict Magistrate and Municipal Corporation, Ghaziabad. You are requested to 
min.are the opresentative for joint inspection as per Hon'ble NGT order. 
Erc- As at.rve. 

We2222 uP ion 

Yours faithfully, 

(VivékTdy) 
Chief Environmental Officer, 

Circle-1 
Copy to- Mr. Utsav Shama, Regional Officer, UPPCB, Ghaziabad with direction to coordinate 

R deith CPCB, NCR Planning Board, State PCB, District Magistrate and Municipal Corporation, 
Ghaziabad and submit a factual and action taken report to Hon'ble NGT as per order dated 06-

S 07-202 
Chief Environhicjtal Officer, 

Circlc-1 

a-12, fra R, 
TaT 226 010 

T.C.-12 V, Vibhuti Khand, Gomti Nagar, 
Lucknow 226 010 

CScanned with Oken Scanner 
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Reglonal Office, U.P. Pollutlon Control Board, Ghaziabad 

Website- www.uppcb.com, e-mall:roghazlabad@uppcb.in 

frat.u.T1 

2 Too «hrt. goa atum (Aafn), Tav fa, Tfrarara | 

fdNz HO yToutocto fRoo) à ufda OA No-449/2022 (1A. No-148/2022) ManojBansal 

Versus State of Uttar Pradesh & Ors. uRT 3TN fis o8.07.2022 3UT77 

yT tT fuua HTO VFIOUÎHoEo T feooi à uiftra OA No-449/2022 (1.A. No-

148/2022) Manoj Bansal Versus State of Uttar Pradesh & Ors. ura 31rT Ai 06.07.2022 

"Grievonce in this opplication is ogainst concretlzotion of storm water drain from 01 Navyug 

Market to 33 Navyug Market, Ghoziabod and for directlon to maintain buffer zone of 12 meters from the 

edge of the drain on either side free from construction/encroachment. 

In view of above, we consider It appropriate to requlre a Joint Committee of CPCB, NCR Planning 

Boord, State PC8, District Magistrate and Municipal Corporation, Ghaziabod to furnish a foctual and 

oction taken report in the matter within two months by e-mail at judicialngt@gov.in preferobly in the 

form of seorchable PDF/ OCR Support PDF and not in the form of Image PDF. The State PCB will be the 

nodal ogenoy for coordinotion and compliance. The joint Committee may also verify whether any work is 

still going on in violotion of law and ift is found thot any such work is still going on, the same moy be 

stopped. .. 

,Tfcoi-110003 FH Dtoy y7 fèATs 12.07.2022 TT 18.10.2022 RT 

3ru foaT TAT TI FT HAA ETRT fei 21.11.2022 12:00 T ANAUT 

rut: OVoYHO-2, HEY-16, TNTI, TfTYTTR-201012 7-0120-4160108 

TeTT TC-12V, fatd as, THAdi TTr, TaT5 226010 

Sunil_RO Sir_2022-23 



AMMEXURE I 

NATIONAL CAPITAL REGION PLANNING BOARD 
VH d, i}-IV , / 1st Floor, Core-lv.B, 
1M yaturH a. / Indin Habltat Centre, 

ae vta, l-10003/ Lodhl Road, Now Delht.11000 
ATUIT tr vig) 61 A1HA IMinistry of Housing and Urban Afairs 

S ORATING 
THE MANATMA 

woTN/Phone: 011-24642284, 24642287 acd" 211213292 
File No Y-13/75/22 

To 
Shri Utsav Sharma. 
Regional Officer, Ghaziabad 
Uttar Pradesh Pollution Control Board Regional Office 
INS 2 Sector 16 Vasundhara Ghaziabad 201012 

HQ: Building. No. TC-12V, Vibhuti Khand, 
Gomti Nagar, Lucknow-226 010. 
Email-: ms@uppcb.in, roghaziabad@uppcb.in 

Sub-O.A 449/2022 tited Manoi Bansal Vs State of U.P. 8 Ors. 

Sir 

Ihave been directed to refer to your letter dated 12.07.2022 and 18.10.22 on the above subject 

wherein NCRPB nomination had been requested pursuant to order passed by the Hon'ble NGT 

dated 06.07.2022 in the O.A. above cited. 

2. In this regard, it may be noted that although the position and location of drains may be different 

as mentioned in the letter dated 18.10.22 however the issues pertaining to sewage and industrial 

effueris into the drain meant for carrying rainfall water appear to be similar in nature and such 

iss vere already discussed in detail in the reference of Sahibabad drain in the committee 

f. g chaired by the Member Secretary NCRPB. 

3. i, nei e8:ary irouts regarding drain issues have already been provided in the case of 

Satiad drai, and i further benefits seemed derivable by further NCRPB participation such 

Sim Aters. 

4. Furner, Snsiderng the scarcity of staff in NCRPB Secretariat, and an earlier Board decision in 

a different znater, no: ztowing NCRPB representatives to be nominated to any State sub 

committees, it may rnot be possible to nominate an official from NCRPB Secretariat, for the said 

purpose. 

5. UPPC8 is however, requested to kindly ensure that the interest of NCRPB is protected at all 

ends while informing the concerned authorities and making them aware of the facts and 

circumstances of the matter. 

This issues with the approval of competent authority 

Yours faithfully . 

Deputy Director (T) 

Copy to-
i)Chief Environmental Officer Uttar Pradesh Pollution Control Board, HQ: Building. No. TC-12V, Vibhuti 

Khand, Gomti Nagar, Lucknow-226 010. 

i) NCR Cell U.P. For information and coordination with concerned agencles In order to ensure protection 

of interests of the NCRPB 
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